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Counsel for the Resolution Professional is present and submitted that in

the present matter, the CIR Process was initiated on 02.4.2019 but due to

unavoidable circumstances and litigation, the time period of 120 days could

not be utilized for making the progress in the CIR Process and on 03.2.2020, an

Order came to be passed, in which 120 days period was excluded. The
maximum period of 330 days was to expire on 9™ July, 2020, however, the

lockdown commenced with effect from 24" March, 2020 till 31% May, 2020

and the further restrictions continued till 31° July, 2020.

Therefore, a period with effect from 24.3.2020 till 31 July, 2020 is

hereby excluded from the maximum period of 330 days and 90 days extension
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is granted with effect from 1% August, 2020 onwards with a direction to the
Resolution Professional to expedite the process to seek Resolution Plan and to

file an appropriate Application before the expiry of the extended period.

With the above directions, the I.A. is allowed.
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